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I S. Chandrasekar, aged about 44 years, Son of Mr. S. Subramani, residing at B-202,

Amarkun g| Apartment, Vivekanand Marg-Patna-800013, do hereby solemnly affirm
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2 Th;t the instant matter has been filed by the applicant alleging that the
answering respondent has failed to comply with the directions issued by the
CPCB vide its letter dated 05.02.2014, wherein and whereunder, the SPCB’s
were directed to connect and upload the online emission and effluent

nitoring data of 17 categories of highly polluting industries; common




3. That it is humbly submitted that the applicant in para 12.3 of the application

has dealt with the answering respondent and has stated that at the top of the

answering respondent website a tab appears which provides for Online
Continuous Effluent/Emission Monitoring System (OCEMS). However, on
clicking it login Id and password is required and as such the data is not
available for the general public and the data can only be accessed by

person/vendor having a valid login Id and password.

4. That in this regard it is humbly submitted that the applicants has inadvertently
missed the tab at top right corner which provides for ‘Public Access’ and on
clicking on Public Access the data is shown without asking for Login Id and

Password and as such the said data can be accessed by public at large.

A copy of screenshot of website is
annexed and marked as Annexure-1

Colly.

5. That the answering respondent has complied with the directions of the CPCB
and online emission and effluent monitoring data is continuously uploaded on

the website of the answering respondent.

6. That I have read the contents of the affidavit and have understood the same.
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VERIFICATION

VenSied at Pama on §* day of February. 2022, that the sverments made m the presems
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Bihar State Pollution Control Board was constiluted in the year 1974 under the provisions of the
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